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[Shri Ranga]

the question of language is likely to
be introduced sometime; but then he
felt some doubt and began to fumble
about it. I wish to state for the
benefit of the Prime Minister as well
as the Government that if they keep
this matter in doubt in this manner,
they will only be inviting trouble
and then upsetting things which are
slowly settling down.

Mr. Speaker: Government might
consider it, because Tt js greater
trouble for me than for the Govern-
ment.
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ELECTION TO COMMITTEES
(i) CorFer Boarp

The Deputy Minister in the Minis-
try of Commerce (Shri 8 V. Rama-
pwamy): I beg to move:

“That in pursuance of sub-section
(2)(b) of section 4 of the Coffee
Act, 1952, the members of Lok
Sabha do proceed to elect, in such
manner a; the Speaker may dicect,
two members from among th-m-
selves to serve as members of the
Coffee Board".

Shri Ranga (Chittoor): Before you
put it to the House, I want to say
something.
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There is a lot of talk aboul some
decision made either at the level of
the Minister of Food and Agriculture
or at the level of the Cabinet that all
these commodity boards are going to
be wound up, and their funciion: are
going to be handed over to the Indian
Council of Agricultura] Research ard
so on. We would like to know how
much of truth there is in this matter.

From time to time, this House and
the previous Houses and also the
Central Legis'ative Assembly were’
invited to co-operate with the Gov-
ernment to pass legi-lation in ordsr to
bring many of these commodity
boards into existence, and we have
felt that these are miniature parlia-
ments where there is represenlation
given to all interests concerned, pre-
dominantly to the growers them-
selves. They were intended to make
those people intere-ted in better pro-
duction, larger production,

Therefore, we begin to wonder why
there was this proposal at all to wind
up all these things and hand them
over to the Indian Council of Agricul-
tural Research. 1 have had experi-
ence of working on the Indian Coun-
cil of Agricultural Research also. I
do not want to say anything  dis-
paraging of the ICAR, but I can say
this much anyhow, and I am sure
quite a large number of hon. Mem-
bers who have taken part in its deli-
berations will bear me out. It meets
once in a year in general council, and
then it transacts its work in half a
day. The papers submitted are sup-
posed to have been read by the m2m-
bers, and the Vice-President simply
reads: “From such-and-"uch num-
ber to such-and-such number, any
comment?” and so on. In that de-
sultory or cursory or indifferent man-
ner, that work is being carried on.

Mr. Speaker: That is not in ques-
tion just now.

Shri Ranga: I do not see any rea-
son why the work of this Coffee



6119 Election to
Board and simi'ar boards should be
handed over to this ICAR. There-
fore, I woulg like the hon. Minister
concerned to make a  categorical
statement in regard to the future of
this Coffee Board.

Mr. Speaker: Here, the proposal
ig for election of two Members to
the Coffee Board, and not for wind-
ing it up.

Shri Ranga: Why is this House
invited to go through this farce of
elections, if it is going to be wound
up?

The Minister of Finance (Shri T. T.
Krishnamachari: Only Parliament
can dissolve it. Nobody elsz can do
it.

Mr. Speaker: It is a statutory
board. Only Parliament can dissolve
it.

Shri Ranga: But then they have
got proposals, I am to'd T wou'd
like them to tell us what the latest
position is.

Shri A. P. Jain (Tumkur): Now
that the matter has come before the
House, I want to associate myself
with the observations made by Shri
Ranga,

The commodity committees have
functioned very efficiently, and it is a
matter of policv, and when Parliamant
is meeting, I think it was but ap-
propriate for the Minister to
have first consulted Parliament before
taking such a radical step. T do not
want to cast any reflection on the
ICAR, but nonetheless the fact is that
we have been  following a svsiem
which involves a number of commo=
dities, and I trust that b2fore this
decision is finalised, this House will
be taken into confidence.

Shri Harl Vishnu Kamath (Hoshan-
gabad): On the same, rather con-
nected matter . . . .

Mr. Speaker: It is not any ques-
tion of winding up. It is only that
two Members be elected.
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Shri Hari Vishnu Kama'h: I know
the motion that is moved. I want to
comment on that.

I invite@ your attention and that of
the House the other day to this mat-
ter. Will you kindly look at  the
motion in Hindi. Hindi s mongrelis-
ed again. “Coffee Board” has been

translated into gy ¢ Board is

‘qré’ but coffec is g’

Mr. Speaker: We are not here to
comment upon translations.

Shri Hari Vishnu Kamath: Why
not? It is before us. It is on the
Order Paper. It should be gither
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Mr. Speaker:
English one.

He may read the
The question is:

“That in pursuance of sub-secrion
(2) (b) of Section 4 of the Coffee
Act, 1942, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Coffee Board.”

The motion was adopted.
(ii) CeENTRAL S1Lk BOARD

Shri 8, V. Ramaswamy:
move:

Sir, I

“That in pursuance of sub-section
(3) (¢) of Section 4 of the Ceniral
Silk Boarg Act, 1948, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker may
direct four members from among
themselves to serve as members of
the Central Silk Board, for the noxt
term commencing from the 3rd May
1865.”

Mr. Speaker: The question is:

“That in pursuance of sub-section
(3) (¢) of Section 4 of the Central
Silk Board Act, 1948, the members
of Lok Sabha do proceed to elect, in
such manner as the Speaker may
direct, four members from among



